
 
 

 

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,  

WESTERN ZONE BENCH, PUNE 

ORIGINAL APPLICATION NO. 19/2023 

 

Nagesh VInayak Dhamale.       … Applicant   

v. 

MoEF&CC & Ors.        … Respondents  

 

Sr. 
No. 

Annexure 
No. 

Particulars Page Nos. 

1.  Reply by SEIAA   

2. 1 Copy of MoEF&CC Office Memo dated 

12th April, 2016 

  

3. 2 Copy of the SEIAA revalidation letter 

dated 27-05-2019 

  

4. 3 Copy of the 12th April, 2022 MoEF&CC 

notification regarding automatic 

extension of validity of EC 

  

5. 4 Copy of the clarification issued by 

MoEF&CC dated 13th December, 2022 

  

6. 5 Copy of SEAC MoM dated 22 – 25 

August, 2022 
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7. 6 SEIAA 12th January 2023 MoM   

8. 7 SEAC MoM dated 21 – 23 March, 2023   

9. 8 SEIAA MoM dated 2nd May, 2023   

10. 9 EC dated 6th June, 2023   

 

Pune  

Date : 02-12-2024 

 

Aniruddha S Kulkarni 

Standing Counsel for 

SEIAA, SEAC  

Environment and Climate Change Department 

Government of Maharashtra 
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F. No. 22-27/2015-IA-III
Government of India

Ministry of Environment, Forest and Climate Change
(IA Division)

Indira Paryavaran Bhawan
Ali Ganj, Jor Bagh Road

New Delhi- 110003.

Dated the 12th April, 2016

OFFICEMEMORANUDM

Subject: Notifications issued by the Ministry of Environment, Forest and
Climate Change vide 5.0. No. 1141 (E) dated 29.04.2015 and S.O.
No. 2571 (E) dated 31.08.2015 under the provisions of the EIA
Notification 2006 regarding extension of Validity of
Environmental Clearance-Clarification regarding.

The undersigned is directed to inform that in respect of the subject mentioned
above, the Ministry has decided to clarify the applicability of the Notifications as under:

(I) The Environmental Clearance of the projects which had not completed
five (5) years on the date of publication of Notification i.e. 29.04.2015,
there validity will stand automatically extended to seven (7) years.

(ii) The Environmental Clearance of the projects which have completed five
(5) years on the date of publication of Notification i.e. 29,04.2015 and
the project proponents submitted application for extension of their
validity within the validity period of five (5) years, the validity of such
environmental clearances will also be extended to seven (7) years.

(iii) The Environmental Clearance of the projects which have completed five
(5) years on the date of publication of Notification i.e, 29.04.2015 and
application of seeking extension of validity has not been submitted within
the validity period by the project proponent, their extension of validity
will be decided on case to case basis.

This issues with the approval of the Competent Authority.

~l)
(Dr. Satish C. Garkoti)

Scientist 'F"
To

1. All ~ Officers of IA Division
2. Chairpersons / Member Secretaries of ail the SEIAAs I SEACs
3. Chairman, CPCB
4. Chairpersons / Member Secretaries of an SPCBs/ UTPCCs

Copy to:
1. PS to HMEFCC
2. PPS to Secretary (EFCC)
3. PPSto SS(SK)
4. PS to JS(MKS)/PS to JS(BS) / PS+O .r.scae,')
5. Website of MoEFCC
6. Guard File
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2661 GI/2022 (1) 

रजिस्ट्री स.ं डी.एल.- 33004/99 REGD. No. D. L.-33004/99 

  
 

 

xxxGIDHxxx 
xxxGIDExxx 

ऄसाधारण  

EXTRAORDINARY 

भाग II—खण् ड 3—ईप-खण् ड (ii)  

PART II—Section 3—Sub-section (ii) 

प्राजधकार स ेप्रकाजित 

PUBLISHED BY AUTHORITY 

पयाावरण, वन और िलवाय ुपररवतान मतं्रालय 

ऄजधसचूना 

नइ ददल्ली 12 ऄप्रैल, 2022 

का.अ. 1807(ऄ).—केन्द्रीय सरकार, पयाावरण (संरक्षण) ऄजधजनयम, 1986 की धारा (3) की ईपधारा 2 के  

खंड (v) और ईपधारा (1) के ऄधीन प्रदत्त िजियों का प्रयोग करत े हुए,  तत्कालीन पयाावरण एवं वन मंत्रालय में, 

पररयोिनाओं के कजतपय प्रवगों के जलए पूवा पयाावरण ऄनापजत्त अज्ञापक बनाते हुए, संखयांक का.अ. 1553(ऄ),  

तारीख 14 जसतंबर, 2006 द्वारा  पयाावरण समाघात जनधाारण ऄजधसूचना, 2006 (जिसे आसमें आसके पश्चात ईि 

ऄजधसूचना कहा गया ह)ै प्रकाजित दकया ह;ै 

 और, पूवा ऄनुभवों के अधार पर, यह ईल्लेखनीय ह ै दक नाजभकीय िजि पररयोिनाओं और िल िजि 

पररयोिनाओं को परूा होन ेकी ऄवजध जवजभन्न मदु्दों िैसे भौगोजलक अश् चया, वन मंिूरी में दरेी, भूजम ऄिान, स्ट्थानीय मुद्दों, 

पुनवाास और पनुःव्यवस्ट्थापन अदद के कारण पररयोिना परूी होने में ऄजधक समय लगता ह,ै िो प्रायः पररयोिना 

प्रस्ट्तावक के जनयंत्रण से बाहर होता ह ैऔर आस संदभा में, केन्द्रीय सरकार को ऐसी पररयोिनाओं के जलए  पयाावरण मंिूरी 

(इसी) की वैधता बढाना अवश्यक हो िाता ह;ै 

 और, ऄन्द्य पररयोिनाएं भी, ऐसी पररयोिनाओं के कायाान्द्वयन से संबंजधत पयाावरणीय मुद्दों सजहत स्ट्थानीय 

मामलों को संबोजधत करन े के जलए लग ेसमय पर जवचार करने के जलए, केन्द्रीय सरकार यदद वह अवश्यक समझे ऐसे 

पयाावरणीय मंिूरी की वैधता की सीमा को बढा सकती ह ै 

 और, खान और खजनि (जवकास और जवजनयमन) ऄजधजनयम, 1957 (1957 का 67) के ईपबंधों के ऄनुसार, खान 

और खजनि (जवकास और जवजनयम) संिोधन ऄजधजनयम 2015, के प्रारंभ की तारीख से ही, सभी खजनि पटे्ट पचास वषों 

की ऄवजध के जलए ददए िा रह ेहैं, और तद्नुसार, केन्द्रीय सरकार खनन के पयाावरण मंिूरी की वैधता को, संरेजखत करना 

स.ं   1720] नइ ददल्ली, मगंलवार, ऄप्रलै 12, 2022/चतै्र 22, 1944  

No. 1720] NEW DELHI, TUESDAY, APRIL 12, 2022/CHAITRA 22, 1944  

सी.जी.-डी.एल.-अ.-13042022-235092
CG-DL-E-13042022-235092
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अवश्यक समझती ह ैिो वतामान में ईपयुि पयाावरणी सुरक्षा और पुनर्ववलोकन के ऄधीन ऄजधकतम तीस वषों की ऄवजध 

तक ऄनुज्ञेय ह।ै 

 ऄतः ऄब, केन्द्रीय सरकार, पयाावरण (सुरक्षा) जनयम, 1986 को जनयम 5 के ईपजनयम (4) के साथ परित 

पयाावरण (सुरक्षा) ऄजधजनयम, 1986 (1986 का 29) की धारा 3 की ईपधारा (2) के खंड (v) और ईपधारा (1) द्वारा 

प्रदत्त िजियों का प्रयोग करत ेहुए, लोकजहत में ईि जनयमों के जनयम 5 के ईपजनयम (3) के खंड (क) के ऄधीन सूचना की 

ऄपेक्षा की ऄजभमुजि के पश्चात ्भारत सरकार के तत्कालीन पयाावरण और वन मंत्रालय की ऄजधसूचना का और संिोधन 

संखयाकं का.अ. 1533(ऄ), तारीख 14 जसतंबर, 2006 द्वारा करती ह,ै ऄथाात् :- 

(i)  पैरा 9 में,  

(क)  ईपपरैा (i) और (ii) के स्ट्थान पर जनम्नजलजखत ईपपैरा रखा िाएगा, ऄथाात ्:- 

(i) “पयाावरणीय मंिूरी की वैधता” से वह ऄवजध ऄजभप्रेत ह,ै जिसमें पूवा पयाावरणीय मंिूरी जवजनयामक प्राजधकारी द्वारा 

स्ट्वीकृत ह,ै या अवेदक द्वारा पैरा 8 के ईपपैरा (iii) के ऄधीन स्ट्वीकृत दकया गया माना िा सकता ह,ै की सुरुवात 

पररयोिना या गजतजवजधयों द्वारा ईत्पादन प्रचालन ; या ऄनुसूची के मद 8 से संबंजधत जनमााण पररयोिनाओं के मामले में 

सभी जनमााण प्रचालनों को परूा करना ह,ै जिसमें पूवा पयाावरणीय मंिूरी के जलए अवेदन संदर्वभत ह ै: 

परंत ुखनन पररयोिनाओं या गजतजवजधयों के मामलें में वैधता खनन पटे्ट के जनष्पादन की तारीख से ददए िाएंग े। 

(ii) दकसी जवद्यमान या नइ पररयोिना या दियाकलाप के जलए दी गइ पूवा पयाावरणीय मिूंरी ईस ऄवजध के जलए वैध 

होगी,िो-  

(क) नदी घाटी पररयोिनाओं या दियाकलापों के मामल े में तरेह वषा [ऄनुसूची का मद 1(ग)]; (ख) परमाणु उिाा 

पररयोिनाओं या दियाकलापों और परमाण ुईंधन के प्रसंस्ट्करण के मामल ेमें पंरह वषा [ऄनुसूची का मद 1(ङ)];  

(ग) खंड (क) और (ख) में जनर्ददष्ट खनन पररयोिनाओं और नदी घाटी पररयोिनाओं और परमाण ुउिाा पररयोिनाओं के 

जसवाए ऄन्द्य सभी पररयोिनाओं और दियाकलापों के मामले में दस वषा। 

(iii) के्षत्र जवकास पररयोिनाओं और टाईनजिप [मद 8(ख)] के मामले में, दस वषा की वैधता ऄवजध केवल ऐसी दियाकलापों 

तक सीजमत होगी िो जवकासकताा के रूप में अवेदक का ईत्तरदाजयत्व हो सकता ह:ै 

परंतु यह दक आस ईप-पैरा और ईप-पैरा (ii) में सूचीबद्ध पररयोिनाओं और दियाकलापों के संबंध में पयाावरण 

मंिूरी की वैधता की ऄवजध को नदी घाटी पररयोिनाओं के मामल ेमें, संबंजधत जवजनयामक प्राजधकरण द्वारा वैध पयाावरण 

मंिूरी के संबंध में ऄजधकतम दो वषा की ऄवजध द्वारा, परमाणु उिाा पररयोिनाओं और परमाण ु ईंधन के प्रसंस्ट्करण के 

मामले में पांच वषा और ऄन्द्य सभी पररयोिनाओं के मामले में एक वषा के जलए बढाया िा सकता ह,ै यदद अवेदन जवद्यमान 

पयाावरण मंिूरी की वैधता ऄवजध के भीतर अवेदक द्वारा जवजनयामक प्राजधकरण के जलए ऄजधकजथत प्रोफामाा में दकया 

िाता ह:ै  

 परंतु यह और दक जवजनयामक प्राजधकरण ऐसे जवस्ट्तार के ऄनदुान से पहले संबंजधत जविेषज्ञ मूल्यांकन सजमजत से 

भी परामिा कर सकता ह।ै 

(iv) खनन पररयोिनाओं के जलए दी गइ पूवा पयाावरण मंिूरी, समय-समय पर, ऄजधकतम तीस वषा, िो भी पहल ेहो, के 

ऄधीन, सक्षम प्राजधकारी द्वारा ऄनुमोददत और नवीनीकृत खनन योिना में जनधााररत पररयोिना िीवन के जलए मान्द्य 

होगी: 

परंतु आस ईप-पैरा में सजममजलत पररयोिनाओं या दियाकलापों के संबंध में पयाावरण मंिूरी की वैधता की ऄवजध 

को ऄगल ेबीस वषों के जलए, तीस वषों से अग ेबढाया िा सकता ह,ै आस िता के ऄधीन दक जवद्यमान पयाावरण मंिूरी में 

ऄजधकजथत जवद्यमान पयाावरण सुरक्षा ईपायों की पयााप्तता की िांच,तीस वषा की पयाावरणीय मंिूरी की ऄजधकतम वैधता 

ऄवजध के भीतर पररयोिना प्रस्ट्तावक से ऄजधकजथत प्रोफामाा में ऐसे अवेदन की प्राजप्त पर संबंजधत जविेषज्ञ मूल्यांकन 
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सजमजत द्वारा हर पांच वषा बाद और तत्पश्चात जवस्ट्ताररत पयाावरण मंिूरी, िैसा अवश्यक समझा िाए, पररयोिना 

प्रस्ट्तावक से ऄजधकजथत प्रोफामाा में ऐसे अवेदन की वैधता ऄवजध के भीतर प्राप्त होने पर पयाावरण प्रबंधन योिना में ऐसे 

ऄजतररि पयाावरण सुरक्षा ईपायों को िाजमल करने के जलए हर पांच वषा में, खनन पटे्ट की वैधता या खनन िीवन की 

समाजप्त या पचास वषा, िो भी पहले हो, तक की िाएगी ।"; 

(ख) "(iii) िहां ईप-पैरा (i) और (ii) के ऄधीन जवस्ट्तार के जलए अवेदन फाआल दकया गया ह"ै कोष्ठक, ऄंक और िब्दों के 

जलए, जनम्नजलजखत रखा िाएगा, ऄथाात:् - 

"(v) िहां ईप-पैरा (ii), (iii) और (iv) के ऄधीन जवस्ट्तार के जलए अवेदन ऄजधकजथत प्रोफामाा में फाआल दकया गया ह"ै। 

[फा. सं. अइए 3-22/10/2022-अइए.III] 

तन्द्मय कुमार, ऄपर सजचव,  

 

रटप्पण: मूल ऄजधसूचना भारत के रािपत्र, ऄसाधारण, भाग II खंड 3, ईप-खंड (ii), संखया का.अ. 1533(ऄ),  

तारीख 14 जसतंबर, 2006 में प्रकाजित की गइ थी और ऄजधसूचना संखया का.अ. 2859(ऄ), तारीख 16 िुलाइ, 

2021 के ऄधीन ऄंजतम बार संिोजधत दकया गया था।  

 
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 12th April, 2022 

S.O. 1807(E).—WHEREAS, the Central Government in the erstwhile Ministry of Environment and Forests, 

in exercise of its powers under sub-section (1) and clause (v) of sub-section (2) of section (3) of the Environment 

(Protection) Act, 1986 has published the Environment Impact Assessment Notification, 2006 (hereinafter referred to 

as the said notification), vide number S.O.1533 (E), dated the 14
th

 September, 2006 for mandating prior environmental 

clearance for certain category of projects;  

And whereas, based on the past experiences, it is noted that Nuclear Power Projects and Hydro Power 

Projects have high gestation period due to various issues such as geological surprises, delay in Forest Clearance, land 

acquisition, local issues, rehabilitation and resettlement, etc., which are often beyond the control of project proponent 

and in this context, the Central Government deems it necessary to extend the validity of Environmental Clearance 

(EC) for such projects;  

And whereas, for other projects also, considering the time taken for addressing local concerns including 

environmental issues related to the implementation of such projects, the Central Government deems it necessary to 

extend the validity of such ECs;  

And whereas, as per the provisions of Mines and Minerals (Development and Regulation) Act, 1957  

(67 of 1957), on and from the date of commencement of the Mines and Minerals (Development and Regulation) 

Amendment Act, 2015, all mining leases are being granted for a period of fifty years, and accordingly, the Central 

Government deems it necessary to align the validity of mining ECs which is currently permissible up to a maximum 

duration of thirty years, subject to review and appropriate environmental safeguards; 

Now therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of 

section 3 of the Environment (Protection) Act, 1986 (29 of 1986), read with sub-rule (4) of rule 5 of the Environment 

(Protection) Rules, 1986, the Central Government, after having dispensed with the requirement of notice under clause 

(a) of sub-rule (3) of rule 5 of the said rules in public interest, hereby makes the following further amendments in the 

notification of the Government of India, in the erstwhile Ministry of Environment and Forests, number S.O. 1533 (E), 

dated the 14
th

 September, 2006, namely:- 

In the said notification,- 

(i) in paragraph 9,- 

 (a) for sub paragraphs (i) and (ii),  the following sub-paragraphs shall be substituted, namely:- 

(i) The “Validity of Environmental Clearance” is meant the period from which a prior Environmental Clearance is 

granted by the regulatory authority, or may be presumed by the applicant to have been granted under sub-paragraph 

(iii) of paragraph 8, to the start of production operations by the project or activity; or completion of all construction 
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operations in case of construction projects relating to item 8 of the Schedule, to which the application for prior 

environmental clearance refers: 

 Provided that in the case of mining projects or activities, the validity shall be counted from the  date of execution of the 

mining lease. 

 (ii) The prior environmental clearance granted for an existing or new project or activity shall be valid for a period 

of,- 

(a) thirteen years in the case of River Valley projects or activities [item 1(c) of the  Schedule]; 

(b) fifteen years in the case of Nuclear power projects or activities and processing of nuclear fuel [item 1(e) of the 

Schedule]; 

(c) ten years in the case of all other projects and activities other than the Mining projects and River Valley Projects 

and Nuclear power projects referred to in clauses (a) and (b). 

(iii) In the case of Area Development projects and Townships [item 8(b)], the validity period of ten years shall be 

limited only to such activities as may be the responsibility of the applicant as a developer: 

 Provided that the period of validity of Environmental Clearance with respect to the Projects and Activities listed 

in this sub- paragraph and sub-paragraphs (ii) may be extended in respect of valid Environmental Clearance, by 

the regulatory authority concerned by a maximum period of two years in the case of River Valley projects, five 

years in the case of Nuclear power projects and  processing of nuclear fuel and one year in the case of all other 

projects, if an application is made in the laid down proforma to the regulatory authority by the applicant within 

the validity period of the existing Environment Clearance: 

Provided further that the regulatory authority may also consult the concerned Expert Appraisal Committee before 

grant of such extension. 

 (iv) The prior Environmental Clearance granted for mining projects shall be valid for the project life as laid down in 

the mining plan approved and renewed by competent authority, from time to time, subject to a maximum of thirty 

years, whichever is earlier: 

 Provided that the period of validity of Environmental Clearance with respect to projects or activities 

included in this sub-paragraph may be extended by another twenty years, beyond thirty years, subject to the condition 

that the adequacy of the existing environmental safeguards laid down in the existing Environmental Clearance shall 

be examined by concerned Expert Appraisal Committee every five years beyond thirty years, on receipt of such 

application in the laid down proforma from the Project Proponent within the maximum validity period of 

Environmental Clearance of thirty years, and subsequently on receipt of such application in the laid down  proforma 

from the Project Proponent within the validity period of the extended Environment Clearance, every five years 

for incorporating such additional environment safeguards in the Environmental Management Plan , as may be 

deemed necessary, till the validity of the mining lease or end of life of mine or fifty years, whichever is earlier.”; 

 (b) for the brackets, figures and words “(iii) Where the application for extension under sub-paragraphs (i) and (ii) has 

been filed”, the following shall be substituted, namely:- 

“(v) Where the application for extension under sub-paragraphs (ii), (iii) and (iv) has been filed in the laid down 

proforma”.    

 [F. No. IA3-22/10/2022-IA.III] 

TANMAY KUMAR,  Add. Secy. 

 Note:- The principal notification was published in the Gazette of India, Extraordinary, Part II, section 3,  

sub-section (ii), vide, number S.O. 1533(E), dated the 14
th

 September, 2006 and was last amended, vide the 

notification number S.O. 2859(E), dated the 16
th

 July, 2021. 

 

 

 

 

 

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064 

and Published by the Controller of Publications, Delhi-110054. ALOK KUMAR Digitally signed by ALOK KUMAR 
Date: 2022.04.13 12:19:12 +05'30'

739



740



741



Minutes of 150th SEAC – 3 Meeting Scheduled on 22nd, 23rd, 24th & 25th August, 2022 

 
SUKHWANI DEVELOPERS 

 

PP was absent, hence deferred the project. 

***** 

 

23 

 

 

P-23 SIA/MH/MIS/277712/2022 Proposed residential project group Housing with 

Shopline at Sr. No. 10, Hissa 1A, village Mamurdi, 

Taluka Haveli, District Pune by M/s Kunal 

Sulakshan Associates 

 

Representative of PP Mr. Shah was present during the meeting along with environmental 

consultant M/s Sneha Hi-Tech Products Pvt. Ltd. 

                It is noted that, the PP has submitted the application for prior environment 

clearance of proposed residential project for total plot area of 31535.00 m2, FSI area of 

40647.21 m2, Non FSI area of 27311.52 m2 and total BUA of 67958.73 m2. 

 

Brief information of the proposal is as below: 

1. Proposal Number Proposal No: SIA/MH/MIS/277712/2022 

2. Name of Project Proposed residential project group Housing with Shopline at 

Sr. No. 10, Hissa 1A, village Mamurdi, Taluka Haveli, 

District Pune 

3. Project category 8(a), B2 

4. Type of Institution Private 

5. Project Proponent Name M/s Kunal Sulakshan Associates 

Regd. Office 

address 

Kamala House, opp, Kamla Nehru park , 

off Bhandarkar Road ,Pune-411005 

Contact number 020-30223022 

e-mail  bijalshah@kunalgroup.in   

6. Consultant Sneha Hi-Tech Products Pvt. Ltd. Accredited  

Certificate No. NABET/EIA/2124/RA 0235 dated 05.04.2022 

valid till 15.02.2024 

7. Applied for Proposed Building Construction Project 

8. Details of previous EC EC vide letter no. SEAC-2010/CR-861/TC2 dated 

12.06.2012. Revalidation of EC dated 27.05.2019. 

9. Location of the project Sr. No. 10, Hissa 1A, village Mamurdi, Taluka Haveli, 

District Pune 
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10. Latitude and Longitude Latitude: 18°39'53.37"N 

Longitude: 73°42'45.60"E 

11. Total Plot Area (m²) 31535.00 

12. Deductions (m²) 2,756 

13. Net Plot area (m²) 28779.00 

14. Proposed FSI area (m²) 40647.21 

15. Proposed non-FSI area 

(m²) 

27311.52 

 

16. Proposed TBUA (m²) 67958.73 

17. TBUA(m²) approved by 

Planning Authority till 

date 

-   

18. Ground coverage (m²) & 

% 

3315.41 

19. Total Project Cost (Rs.) Rs. 75.40 Crs. 

20. CER as per 

MoEF & Circular 

Dated 01/05/2018 

Activity 

 

       

Location Cost(Rs.) Duration 

Not applicable as per OM dtd 25.02.2021 

21. Details of Building Configuration: 

<Please use following legends: Floor=F, Parking=Pk, Podium=Po, Stilt=St, 

Lower Ground=LG, Upper Ground=UG, Basement=B, Shops=Sh> 

Reason for 

Modificatio

n/ Change 

 Previous EC  Current Detail  

Building 

Name 

Configuration Height 

(m) 

Building 

Name 

Configuration Height 

(m) 

 

A to J B+S+12 35.95 A to J P+12 floors 39 Revalidation 

of EC 

 Commer

cial 

Building 

K 

G 4.2 Commercial 

Building K 

G 6.85 

 Club 

House 

G+1 8.55 Club House G+1 8.55 

22. Total number of tenements Tenements-483 nos.  

shops 40 nos. 

 

Users - 2415 nos.  

Commercial - 360 nos. 

Total users - 2775 nos. 

23 Water Budget Dry Season (CMD) Wet Season (CMD) 

 Fresh Water 232.75 

m³/day 

Fresh Water 232.75   m³/day 

 Recycled water  Recycled water  

 Recycled water - 

(Flushing) 

119.48 

m³/day 

Recycled water -

(Flushing) 

119.48   m³/day 

 HVAC 0 HVAC 0 

 Recycled water - 30.00  Recycled water - 00.00  m³/day 
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(Gardening) m³/day (Gardening) 

 Swimming Pool 2.88 

m³/day 

Swimming Pool 2.88  m³/day 

 Total 385.11 

m³/day 

Total   355.11 m³/day 

 Sewage  

generation 

317 

m³/day 

Sewage generation 317  m³/day 

24 Water Storage 

Capacity for 

Firefighting/ 

UGT (m3) 

Purpose Residential + Commercial  

Domestic 

water 

Domestic water tank-  254.00m³ 

+30 m³ commercial 

 

Fire fighting Fire Tank-  300.00m³  

Raw water 

storage tank 

100  m³  

Treated water 

in STP for 

flushing 

200 m³  

 

25 Source of 

water 

PCMC/Tanker water 

26 Rainwater 

Harvesting 

(RWH) 

Level of the Ground water 

table: 

7 - 9 m.  BGL in pre monsoon,  

6 - 7 m. BGL in post monsoon 

 

Size and no. of RWH tank(s) 

and Quantity: 

NA 

Quantity and size of recharge 

pits: 

3 pits Existing at site 

As per EC- 6 nos. of Filter trenches 

Size- 2.0 m. x2.0 m. x 2.0 m in stream bed 

14 nos. of pits (2.0 m. x2.0 m. x 2.0 m ) 

with 10 m bore 

Details of UGT tanks if any: No UG Tank for rain water harvesting 

27 Sewage and 

Waste water 

Sewage generation in CMD: 317 m3 / day 

STP technology: MBBR 

Capacity of STP (CMD): 320 m3 /day 

28 Solid Waste 

Management 

during 

Construction 

Phase 

Type Quantity(kg/d) Treatment/disposal 

Dry waste: 10 kg/day It will be segregated and handed 

over to authorized vendor  

Wet waste: 15 kg/day It will be disposed off through 

Municipal waste collection system. 

Construction waste At actual Utilized on site at maximum 

extent.  

Rest handed over to local body  

29 Solid 

Waste 

Manageme

nt during 

Type Quantity(kg/d) Treatment/disposal 

Dry waste: 546 kg/day Handed over to Authorized 

Agency 
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Operation 

Phase 

Wet waste: 751.5 kg/day Treated in OWC 

Hazardous waste: NA NA 

Biomedical waste NA NA 

E-Waste 1567.5 Kg/yr  Handed over to Authorized 

recycler for further handling & 

disposal purpose. 

 

STP Sludge (dry) 23 kg/day Used as manure after treatment 

in OWC 

30 Landsca

pe 

details 

Total RG area (m²): 2893.13 m² 

Existing trees on plot 118 nos. 

Number of trees to be cut or transplant 0 nos. 

Number of trees to be retained 118 nos. 

Number of trees to be planted on site  264 nos. 

  Total no. of trees 382 nos. 

31 Power 

 

Source of power supply: MSEDCL 

During Construction Phase (Demand Load): 75 kW 

During construction phase  - DG set  62.5 KVA  

During Operation phase (Connected load): 3260.1 kW  

During Operation phase (Demand load): 1378.89 KW 

Transformer: 3 nos x 630 

 

DG set: 

160 KVA 

Fuel used: HSD 

32 Details 

of 

Energy 

saving 

25.27 % Total Energy Saving 

33 Environment

al 

Management 

plan budget 

during 

Construction 

phase 

 

Sr. 

No. 

Details Cost 

(Rs.)Lakhs 

1 Capital Cost-Site Barricading, Personal Protective 

Equipment, Site Sanitation- Mobile toilets& Debris 

Management 

15.00 

 

    2 O & M cost 

1 Water for Dust Suppression 
2 

2 Site Sanitation , Disinfection & Safety 1.5 

3 Environmental Monitoring 2 

4 Health Check up 5 

5 Environment Management Cell 8.4 

6 Total 33.54 
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34 Environmental 

Management plan 

Budget during 

Operation phase 

 

Component Detail Capital Cost 

(Rs.) 

O&M (Rs. 

Lakhs/Y) 

Sewage 

treatment 

STP Operation and 

its maintenance 

40 18 

RWH Recharging existing 

ground water table 

7 2 

Solid Waste Collection 

Segregation and 

management of 

MSW 

23 13 

Hazardous 

waste 

-   

Green belt 

development 

Plantation of new 

trees and 

maintenance of 

existing trees 

22.96 4.85 

Environmental 

Monitoring 

To monitor 

sustainability of 

Environmental 

Infrastructure 

- 3 

 

Energy savings Energy savings 

measures 

120.75 2 

Environment 

Management 

Cell 

To monitor on each 

environmental 

infrastructure 

provided 

- 6.48 

 

Disaster 

Management 

cost 

Emergency 

preparedness plan 

to develop and 

implement onsite 

101.45 

 

25 

 

Biomedical 

Waste 

Management 

Handling 

segregation and 

management of 

waste like mask, 

shields, PPE kits 

etc. 

 5 

Total    
 

35 Traffic 

Management 

Required as per DCR Actual 

Provided 

Area per parking 

(m²) 

4-Wheeler 321 321 Ground – 12.5 m² 

 2-Wheeler 1011 1011 

Cycle 884 884 

36. Details of 

Court cases/ 

litigations w.r.t. the 

project and project 

No 
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location if any. 

 

Deliberations: 

PP informed that, they have received earlier EC vide  letter dated 12.06.2012 which 

was later  Revalidated vide letter dated 27.05.2019 for total built up area 78406.27Sq.mt. PP 

further stated that, project comprises 10 residential building with building configuration 

B+S+12 floors and commercial building “K” with ground floor. PP stated that, till date total 

61525.93Sq.mt construction done on site. PP further informed that the validity of the EC 

expired, hence they have applied as new project. 

The case was discussed on the basis of the documents submitted and presentation made by the 

proponent. All issues relating to environment, including air, water, land, soil, ecology, 

biodiversity and social aspects were examined. The proposal is appraised as category 8(a) B2. 

 

During discussion following points emerged: 

“Committee noted that, there is change in building profile; PP has constructed 

different profile than approved in EC. In the Earlier EC the building profile was 

sanctioned for residential building was “B+P_12 floor” & for Commercial it was only 

ground floor but PP has been constructed building with building profile “P +12 floors” & 

“G + 1 floor” respectively.  After detail deliberation & considering the above said changes 

in the approved building profile, committee noted that this seems to be a violation case. The 

proposal therefore cannot be appraised at this juncture. Committee also noticed that, the 

PP has not submitted their application as per Notification issued by MoEF & CC dated 

14.03.2017 for violation cases, hence Committee decided to refer the application to SEIAA 

for further necessary action. ” 

 

***** 

 

24 

 

 

P-24 SIA/MH/MIS/277673/2022 Prior Environmental Clearance for Residential 

Building Project at Sr No. 3/1 to 4/1/4/1, 4/1/4/2/2, 

4/1/4/2, 4/1/4/2/3, 4/1/4/4, Ambegaon Bk, Near 

Ashok Leyland Co., Taluka – Haveli, Pune by M/s. 

Chirag Developers 
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Representative of PP was present during the meeting along with environmental 

consultant M/s. Sneha Hi-Tech Products Pvt. Ltd. 

 It is noted that, the PP has submitted the application for expansion in existing 

Environmental Clearance for proposed residential project with total plot area of 31,535.00  

m2, FSI area of  40,647.21 m2, Non FSI area of 27,311.52 m2 and total BUA of 67,958.73  

m2. 

Brief information of the proposal is as below: 

1 Proposal Number SIA/MH/MIS/277712/2022 

2 Name of Project Proposed residential project group Housing with 

Shopline at Sr. No. 10, Hissa 1A, village Mamurdi, 

Taluka Haveli, District Pune. 

3 Project category 8(a), B2 

4 Type of Institution Private 

5 Project Proponent Name M/s Kunal Sulakshan Associates 

Regd. Office 

address 

Ground floor, Kunal House, Off. 

Bhandarkar Rd, Near Kamla Nehru Park, 

Pune. 

Contact 

number 

020-30223022 

e-mail bijalshah@kunalgroup.in 

6 Consultant Sneha Hi-Tech Products Pvt. Ltd. Accredited  

Certificate No. NABET/EIA/2124/RA 0235 dated 

05.04.2022 valid till 15.02.2024 

7 Applied for Proposed Building Construction Project 

8 Details of previous EC EC vide letter no. SEAC-2010/CR-861/TC2 dated 

12.06.2012. Revalidation of EC dated 27.05.2019. 

9 Location of the project Sr. No. 10, Hissa 1A, village Mamurdi, Taluka 

Haveli, District Pune 

10 Latitude and Longitude Latitude: 18°39'53.37"N 

Longitude: 73°42'45.60"E 

11 Total Plot Area (m²) 31,535.00 

12 Deductions (m²) 2,756 

13 Net Plot area(m²) 28,779.00 

14 Proposed FSI area(m²) 40,647.21 

15 Proposed non-FSI area(m2) 27,311.52 

 

16 Proposed TBUA (m²) 67,958.73 

17 TBUA (m
2
) approved by IOD No. B.P /EC/Mamurdi/01/23 

19.  
SIA/MH/MIS/277712/2022 Proposed residential project group Housing with 

Shopline at Sr. No. 10, Hissa 1A, village 

Mamurdi, Taluka Haveli, District Pune by M/s 

Kunal Sulakshan Associates 
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planning Authority till date 

18 Ground coverage (m²) &% 3,315.41 

19 Total Project Cost (Rs.) Rs. 75.40 Crs. 

 

20 

CER as per MoEF & Circular 

Dated 01/05/2018 

Activity Locatio

n 

Cost (Rs.) Duration 

 NA, per OM No. F.No.22-65/2017/IA.III dt. 30.09.2020 & OM 22‐65/2017‐IA‐
III dated  25.02. 2021 

 

21 Details of Building Configuration: 

<Please use following 

legends:Floor=F,Parking=Pk,Podium=Po,Stilt=St,LowerGround=LG,Upp

erGround=UG,Basement=B,Shops=Sh> 

Reason 

for 

Modific

ation/ 

Change 

 Previous EC/ Existing Building Proposed Configuration  

 Building 

Name 

Configurat

ion 

Height 

(m) 

Building 

Name 

Configuration Height 

(m) 

 

 A to J B+S+12 35.95 A to J P+12 floors 39  

 Commercial 

Building K 

G 4.2 Commerci

al 

Building 

K 

G 6.85  

 Club House G+1 8.55 Club 

House 

G+1 8.55  

        

22 Total number of tenements Tenements-483 nos.  

shops 40 nos. 

 

Users - 2415 nos.  

Commercial - 360 nos. 

Total users - 2775 nos. 

23 Water 

Budget 

Dry Season  (CMD) Wet Season (CMD) 
Fresh Water 232.75 m³/day Fresh Water 232.75 m³/day 

Recycled water 

(flushing) 

119.48 m³/day Recycled water 

(flushing) 

119.48 m³/day 

Recycled water 

(gardening) 

30.00  m³/day Recycled water 

(gardening) 

0 

Swimming pool 2.88 m³/day Swimming 

pool 

2.88 m³/day 

Total 385.11 m³/day Total 355.11 m³/day 

Waste Water 

generation 

317 m³/day Waste Water 

generation 

317  m³/day 

24 Water Storage Capacity for Fire fighting/ UGT Fire tank  300 m³ 

Domestic 

water tank  
Residential-  

254.00m³ +30 

m³ commercial 
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Flushing 

water tank 
200 m³ 

Raw water 

tank 
100  m³ 

 

25 Source of water  
26 Rainwater 

Harvesting 

(RWH) 

Level of the Ground water table 7 - 9 m.  BGL in pre monsoon,  

6 - 7 m. BGL in post monsoon 

Size and no. of RWH tank(s) and 

Quantity 

NA 

Quantity and size of recharge pits 3 pits Existing at site 

 6 nos. of Filter trenches 

Size- 2.0 m. x2.0 m. x 2.0 m in 

stream bed 

14 nos. of pits (2.0 m. x2.0 m. x 

2.0 m ) with 10 m bore 
Details of UGT tanks if any NA 

27 Sewage and 

Wastewater 

Sewage generation in CMD 317 m
3
 / day 

STP technology MBBR 

Capacity of STP (CMD) 320 m
3
 /day 

28 Solid 

Waste 

Manageme

nt during 

Constructi

on Phase 

Type Quantity (kg/d) Treatment/disposal 

Dry waste 10 kg/day It will be segregated and 

handed over to authorized 

vendor 

Wet waste 15 kg/day It will be disposed off 

through Municipal waste 

collection system. 

Construction waste At actual Utilized on site at maximum 

extent.  

Rest handed over to local body  

29 Solid 

Waste 

Manageme

nt during 

Operation 

Phase 

Type Quantity(kg/d) Treatment/disposal 

Dry waste 546 kg/day Handed over to Authorized 

Agency for disposal 

Wet waste 751.5 kg/day Treated in OWC 

Hazardous waste Negligible  

Biomedical waste Biomedical waste 

like Mask, Gloves, 

Face shields etc. 

(required for 

Pandemic situation) 

Shall be segregated at 

designated place near OWC 

and shall be given to 

authorized vendor for 

management. 

E-Waste 1567.5 Kg/yr Handed over to Authorized 

recycler for further handling & 

disposal purpose. 

STP Sludge (dry) 23 kg/day Used as manure for gardening 
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30 Green Belt 

Developm

ent 

Total RG area (m²) 2893.13 m² 

Existing trees on plot 118 nos. 

Number of trees to be cut 0 nos. 

Number of trees to be retained 118 nos 

Number of trees to be Transplant 0 nos. 

Number of trees to be planted on 

site 

264 nos. 

No. of trees required  275 nos. 

Number of trees after development  382 nos. 

31 Power 

 

Source of power supply: MSEDCL 

During Construction Phase 

(Demand Load) 

75 KW 

During construction phase DG set  62.5 KVA 

During Operation phase (Connected 

load) 

3260.1 kW 

During Operation phase (Demand 

load) 

1378.89 KW  

Transformer 3 nos x 630 

DG set 160 KVA 

Fuel used HSD 

32 Details of 

Energy 

saving 

Total Saving = 25.27 % 

 

33 Environme

ntal 

Manageme

nt plan 

budget 

during 

Constructio

n phase 

Type Details Cost 

Capital  15 

O & M 1. Water for Dust Suppression 2 

2. Site Sanitation , Disinfection & Safety 1.5 

3. Environmental Monitoring 2 

4. Health Check up 5 

5. Environment Management Cell 8.4 

6. Total 33.54 

34 Environme

ntal 

Manageme

nt plan 

Budget 

during 

Operation 

phase 

Component Detail Capital 

Cost 

(Rs.) 

O & M 

 (Rs. 

Lakhs/Y) 

    

Sewage Treatment STP Operation and its 

maintenance 

40 18 

 

RWH Recharging existing 

ground water table  

10.4 0.31 

Solid Waste Collection Segregation 

and management of 

MSW 

23 13 

Hazardous Waste NA -- - 

Green Belt Plantation of new trees 

and maintenance of 

22.96 4.85 
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development existing trees  

Energy Saving Energy saving measures 36.9 3.96 

Environmental 

Monitoring 

To monitor 

sustainability of 

Environmental 

Infrastructure 

- 03 

Disaster Management Emergency 

preparedness plan to 

develop and implement 

on site 

101.45 25 

Environment 

Management Cell 

To implement 

environmental 

mitigation measures 

 6.48 

  Biomedical Waste 

Management 

Handling segregation 

and management of 

waste like mask, 

shields, PPE kits etc.  

- 5 

  Total    

35 Traffic 

Manageme

nt 

Type Required as per 

DCR 

Actual 

Provided 

Area Per Car 

Parking (m
2
) 

4-Wheeler 321 321 Ground – 

12.5 m² 

 

2-Wheeler 1011 1011  

    

36 Details of Court cases/ 

litigations w.r.t. the project 

and project location if any 

NA 

Deliberations: 

PP informed that this is proposed residential project group Housing with Shopline at Sr. No. 

10, Hissa 1A, village Mamurdi, Taluka Haveli, District Pune, under the jurisdiction of Pimpri 

Chinchwad Municipal Corporation ( PCMC). This is an Existing project.  

The previous EC granted to the project is EC expired, hence PP has applied for reappraisal.  

PP has earlier obtained EC dated 12.06.2012 for plot area 31535 sq.mt. & TBUA of 78406.27 sq.mt. 

(FSI44301.53 sq.mt and Non FSI- 34104.74 sq.mt). Further PP Revalidated EC on 27.05.2019 which 

was valid upto 10.06.2022.  

Till date PP have constructed Buildings B,C,D,E,F,G,H,I & J.  and only construction of 

Building A is remaining.  

 

The comparative details of the building configuration is as below: 

Previous EC/ Existing Building Proposed Configuration 

Building Configuratio Height Building Configuration Height 
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Name n (m) Name (m) 

A to J B+S+12 35.95 A to J P+12 floors 39 

Commercial 

Building K 

G 4.2 Commercial 

Building K 

G 6.85 

Club House G+1 8.55 Club House G+1 8.55 

 

The case was discussed on the basis of the documents submitted and presentation 

made by the proponent. All issues relating to environment, including air, water, land, soil, 

ecology, biodiversity and social aspects were examined. The proposal is appraised as 

category 8(a) B2. 

During discussion following points emerged: 

1. PP to provide electric charging facility by providing charging points at suitable 

places as per Maharashtra Electric Vehicle Policy,2021. 

2. PP to ensure that, the water proposed to be used for construction phase should not 

be drinking water. They can use recycled water or tanker water for proposed 

construction. 

Decision: - 

After deliberation, Committee decided to recommend the proposal for 

Environmental Clearance to SEIAA, subject to compliance of above points. 

****** 

 

Representative of PP was present during the meeting along with environmental 

consultant M/s. Mahabal Enviro Engineers Pvt. Ltd. 

It is noted that, the PP has submitted the application for fresh Environmental 

Clearance for proposed residential and commercial project with total plot area of 95,022   m2, 

FSI area of  2,94,251.94 m2, Non FSI area of 1,73,046.54 m2 and total BUA of 4,67,298.48 

m2. 

Brief information of the proposal is as below: 

1.  Proposal Number SIA/MH/INFRA2/417000/2023 

20.  
SIA/MH/INFRA2/417000/2023 

 

Proposed Residential & Commercial project 

(Kakade City) 
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 Government of India
Ministry of Environment, Forest and Climate Change

(Issued by the State Environment Impact Assessment
Authority(SEIAA), Maharashtra)

To,

The Co-ordinator
 KUNAL SULAKSHAN ASSOCIATES
Kunal House, Opp Kamla Nehru Park, Haveli, Pune, Maharashtra.  -
411004

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,
                   This is in reference to your application for Environmental Clearance (EC)
in respect of  project submit ted to the SEIAA vide proposal number
SIA/MH/MIS/277712/2022 dated 10 Jun 2022. The particulars of the environmental
clearance granted to the project are as below.

1. EC Identification No. EC23B038MH186318
2. File No. SIA/MH/MIS/277712/2022
3. Project Type New
4. Category B2
5. Project/Activity including

Schedule No.
8(a) Building and Construction projects

6. Name of Project Proposed residential project group
Housing with Shopline at Sr. No. 10,
Hissa 1A, village Mamurdi, Taluka Haveli,
District Pune by M/s Kunal Sulakshan
Associates

7. Name of Company/Organization  KUNAL SULAKSHAN ASSOCIATES
8. Location of Project Maharashtra
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

Date: 06/06/2023

(e-signed)
Pravin C. Darade , I.A.S.

Member Secretary
SEIAA - (Maharashtra)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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Digitally signed by Shri Pravin C.
Darade , I.A.S.
Member Secretary
Date: 6/6/2023 2:09:44 PM

Signature Not Verified
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